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Affidavit 1o be Fuenished by the numidat-: alongwith Nemination Paper

Lmﬂiﬁlﬂl’ﬂfﬁﬂ the Hetvyr Mflicer
For election Moo | of the Hows.-:

From..... DX URANAGAR, . Coastituencey( Name of tie € ansti e

CATAY KUMAR Nﬁ%. ‘davphiniwilc of,.. 5"“ me_ TDANMDALL

Al 41 Syedrs, resideul of ':-"GL"S“'BF\K mﬂ:‘fmrntlu%% t..i‘_%j‘ boeaibdidode al b aliiee
Election, do hereby solemnly affirm and state on oath as under:-

{ strike out whichever is non upplicable)
{1) | am a candidate set up hy ‘Jﬂﬁ.ﬂ'“ﬂ-.{.l:ll_.-rmmm of the political party ) /am contesting 1,

Independent candidate.
(1} Details of PAN and status nfrling of Incomé tax return :
SLNo. [Names [ Permaneat The financial year for | Total income |
Account Mumber | which the last { shown In Income
{PAN} Income-tax return has | Tax Return ( in |
. o i beenfiled | Rupees) |
7 Selr Aktpmasoq| 1O~ 232403 =00
2, Spouse- ol -— — i
1. Dependent | ' = _— =
IC Dependent2 = ST =2
l5. Dependent 3, ..., a = ' — = |

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

51 [ Offence Description |
No. o S
(@) | The details of cases where the court has taken |
cognizance, Sections of the Act and description L T7] |

of the offence for which cognizance taken : i

{h) | Mame of the coun, Case No. and Date of order - - l

| taking copnizince ; |
{e) | Details of Appeal (s} / Application(s) for revision s iE
| (if any) filed agatist the above order(s) - s |

4. Cases in which I have been convicted by 8 court of law(other those referred to in Form 26):

ifa) | The details of cases, Sections of the | ¥ = o ]
i Act and description of the offence for i
| which convicted .

| (h) | Name of the Courtis). Case No. and
1 i
I Date(s) of order(s) .

10

b



e

tel | Pumishime LR .

(3% Thut | give hedern below the detuils of « e ussets (muvable and imovable vic) of mysel.

mw spouse and all dependents:

(Mg

i nova bl sassets ¢

1. Assets in joint name indicating the extent of joint ownership will slso huve to be given

2. In case of de
Mame of B

iyInvestment, the details including Serial Number, Amount, Date of Deposit. the Scheme
Institation and Branch are 1o be gives

1. Walue of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect o1 histed

Crmpanies and s per hooks in case of non- listed companies should be given.

4. Dependent’, here incans a person, substantially dependent on the income of the candidate.
5. Detaibe including mimonar is to be piven separmtely in respeot of each investmaent)

| Mescription ' -«

|
Mir . g

k-

Self

| Spouse

Dependent-1

Dependent-2 | Dependent-3 |

“Crshin hgm;.l -

2350 = w

Lo T

I{I”

(i)

[Details of Deposits in Bank ~

and all other types of Deposiis
incleding saving accounis),
Deposits with Financial
[mstitutions, Mon Banking
Financial Companies and
Cooperative societies and the
amount in each such deposil

secounts (FDRs, Term Deposits

2 Lalkla

Details of investment in Bonds,
[Debenturea/shares and units in
companies/Mutual Funds and
athers and the amount.

:'ﬂ-'

Liv)

Details of investment in WSS,

and investment in any Financial
Instrument in Post office or

Insurance Company and the
Amount

Postal Savings, Insurance Policies

Personal loans/advance given to
any persen or entity including
firm, Company, Trust etc. and
other receivables from debiors

and the amount, e
|_Mﬂtur Vehickes/Aircrafis/
| Yachts/Ships (details of Make,
Registration No. ete, Year of
Purchase and amount )

pvini! Jeweley, bullion and valusble

| thing {give details of weight and

| value) o




u,' | E,;rmn, Tuotal value

1] Ay other assets such 3 valud of |

| Claims/finterest

i Dvetails of Iimmovable assets:
iMete: 1 Properties injuinlluwnnmhjp indicating the cxtent of joint ownership vill also have to be indical 0
2 . Each land or building or spartment should be mentioned separately in this format.)

y

| S
Mo

-

B
u:: Pt

i | 3483 =

L

i | el |

| Description

Self

Spouse

' Dependent-1

Dependent-1 ‘i_i]-cimnden!_.-j |

(i

Location{s}
Survey number(s)

| Area (Total measurement in
acres)

A

Whether inherited property
{ Yes or NO))

=

Date of purchase in case of self
acquired property

ma

| Cost of Land (in case of
purchasejat the time of
pirchase

Any Investment on the land by
] way of development,
construction etc.

a0

Approximate Current market
value

W A

(i)

Location(s)
Survey number(s)

Area (Total measdfement in
sq. )

ey

| Whether inherited property
{ Yes or NOY)

Ye«

Date of purchase in case of self
acquired property

a4

Cost of Land (in case of
purchase) at the time of
purchase

MA

Any Investment on the land by
way of development,
| construction etc.

L)

Approximate Current market
vilue .

NA

i)

Commercial Buildings
(including apartments
-Location(s)

-Survey number(s)

Built up Area (Total
mensurement insg. L)

s




(iv) |

D iher inherited property
LT e NOY

-

i i f purchase in case of sof
L atined property

i § .
st of property (in case of
[ rehase) at the 1ime &f
prchase

g

Ay Investment on the
| mbperty by way of

A pproximate Current market
| watdue

rg_t‘:vcluptmm, consinuction eic.
i

aparients, )
-Location(s)
- Survey nurmbens)

Residential Buildings (including |

| Area (Total measurement in
s )

™A

Built up Area (Total
measurement in sq. iy

A

‘Whether inherited property
[Yes or NO)

YES

Date of purchase in case of self
goquired property

A

Cost of properny (in case of
purchase) at the time of
urchase

A

Any Investment on the land by

way of development,
construction ete.

Approximate Current market
value

4 A

tv) | Others (such as interest in

i)

property)

D

Total of Current Market
Value of (i) to (v} above

~O

(6] 1give herein below the detalls of liabilities! dues to public financial institutions and government i-
[Mote: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

I's, ]
| Mo

Tlcs:riptign

Self

Spouse(s)

Dependent-1 | Dependent-2

Dependent-3 '

[y |

Loan or dues to Bank/Financial
| Lnstitutie

Amount oustanding

| g2 Ao
Matre of loan qu..\g el e

‘Mame of Bank or Fl s -:f%hi 28l

e L0
e LA~

l.oun or dhies to any
individuals/ Entity other than
mentioned in (i) above.
MNamea(s)

Amount outsianding

| Mature of lon




] Ay other lability | SRS N VR
—_ ‘_ - = |
— g - i ] o
Cerand total of linbilities SEETATT S el B _ — —_—
(i) [ & B -|H_ “-;' o 1T ]
[lues o departments dealing || i i = —_—
with government _— I
L. _accommodation ) i + B
Dues to departments dealing e | R
with supply of water | v e L
Dues to departments dealing -
with supply of electricity Wi ey e
| Dues to departments dealing e ==
with supply of Wil I —_— —_— —
relephones/mobiles
Dues to departments dealing
with government transport Bty . .
(including aircrafts and N
|| helicopters)
[ncome Tax Dues P - — —_—
Wealth Tax Dues [ — Sinass — — =
Service Tax Dues [P — - = — —
Municipal /Propenty Tax Dues pat L e e — s
Sales Tax Dues El b o s il —
Any other dues ! B — —
| Grand total of all Govt. dues Wt 1 . | — o J—

{7} Details of profession or occupation:
EoSel
(8) My educational qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Wame of the School /College! University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate Sh./SmL K um. ATAY kUM AR m.u,u'n.lrlj_
2. | Full postal address OLeAD A . GHOLHA, Ewwlﬁ
3. :lmuTher and Name of the constituency and 158 HATHWADS R ‘
3. | Name of the Political party which sel up the e A LU b
candidate {otherwise write ‘Independent”) ' T&M'Tﬁ L5 i
4. | {a) Number of cases in which eonviction arder e
passed (ather than those referred to in Form 26) | y g




s

(o, Toial number of Pending, csses whene the

f coctr {5 have takes cognibzane rib
! T paMar - T Ve fowr which fust F'ln-uﬂ Toted Pramb 5w
: Incume Tos Betorm led |
L | (8] Candidate SN T weml T T2make3=w |
i |{biSpomse: 0000 =l S i i TR ;
¢ | tc) Dependents : | s L, = !
| &, _ Details of Assets and Liabilities in rupees e
Description | Seif | Spowse | Dependent-l| Dependent-ll | Dependent-lll |
Al Maoveable | i = S =t
1| et Totmi vutugy | BT N | | MR S |
. Tmmovahle o =S |
Asset ) O ] o
(1) | Purchase Price and
Development Cost of b A e — = oo
Immovable Propeny
{Total Value) ik
(i) | Approximate  Curment {
! Market Price of A — — = e
| Assei (Total Value) E
7 Liabilities =23
(1) Government =
dues (Total) = . o e ]
(i) Loans from Bank,
Financial Instisutions and | 9249458 — — = ——
others (Total) ]
8. | Highest educational qualification: g, MTH PASS
SRl 2ANT UGH 2edasl GHOLRHA -
{Give details of School / University education with full form of the certificate/ diploma/ degree
course] (Mame of the School /College/ University and the year in which the course was completed.) I

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this affidavit are frue and correct Lo the
hest ofmy  knowledge and belicf, no part of it is Talse and nothing material has been concealed there from. | further
declare that | " )

i) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above,
i1 Loy spouse, or my‘-dcpqudcms do not have any asset or lability, other than those mentionad in itemd 5 and &
ahawe,

Y DEC
'umfjc:d,aIBH'd'c'ﬂ'L'Pupﬁhisthciﬁdﬂ:f | PP o B W01 2

=NGFCY AT
DEPONENT




Mate: 1 Affidavit should be fled tatest by 3.00 7'M on the last date nfﬁ['fng nominations.
2 Afidavit siould be sworn before an Unth Commissioner or Magistrate of the First Class ur before 4 Merlary
Puhliz
oAl columns should be flted up and 1 column to be left blank, 17 there is no information (o Rarmish i respod ol
any if=m, either “Nil” or “Not oaplicable”, as the case may be, should be mentioned
4. The affidavit should be either typed o« written legibly and neath
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